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Tll JKLXEMrR^rADf^INISTRATIUE TRIBUNAL

C Î C UJT_B_ENCH^i^^

■ njp_ER„. .5 HEEX.

R E G I S T - . '^ T I u N  N o .
of 198

■sV'”

t' ■

£s£lal. .

□ f  o r d e r  

a n d  o a t , " ’

:'8 /12/89

‘T a i ^

(jPPl LLANT
A P p n r ^ T

V,' K

VERSUS

Ru.5P0i-i-'Ei'!T

I T r T o f  O r d e T ,  ? i G n t i c n i n g  R e f c r e n c c  

i f  T G C G s s a r y  ,

Houj complied 

with anddate 

of compliance

Hon* Hr- L .K .  Aqrawal,

This case has been received on transfer 

frcm ;dlahabad. Let notices be, issued to the 

p a r i e s .  List this case on 18^:12=89 £or ..or^r

: .. ;■ ■ , ^

J . K .

(sns)

Hon' Mr, Justice Kamleshwar t'-Iath, V .C .

Hon* "̂̂ r. K. Qbayya, A«M« . _________ _

Shri J . K ,.S in h a  counsel for the applicant 

and ShriV .K . Chauohari^ counsel for the , 

Op.Parties heard, ADMIT,'

Issue notice to respondents to fila  counter 

' reply 'Within four weeks to^ which the a ;olicani, 

may. file  rejoindeir, i f  any, within two weeks 

thereafter.

List this .case for orders/hearing as the case

CJi\\ ^

tL^>-

• Ikjo t K i

v/ire>o ^

/aii

‘X»-T

l i

may be on? 5/2 /9 0 .
i/?

A .M .
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CENTR^aj A04INISTR.^iTIV£, TRIBUN/'i LUCKNOW BENCR LUau\^OW

Transfer Ao&lication  Hp. 1706 of 1987 

( VI f i t  Petitio n  N o , 615 of 1985)

V.FC, K a n t h r a .................. .......................................Applicant

Versus

Union of In d ia  Others ....................................Respondents,

Hon’ b l e M r . Ju st ic e  U .G .  Srivastava/ V .C .

Hon‘ blexMr. K . Ohavva, Member

( By H o n 'b le  Mr, Ju st ic e  U .C . Srivastava)

VC

Against the termination order, the 

j I j applicant f ile d  a x-jrit petition  before the High Court

' ■ challenging the said termination order and one of the

grounds taken by him was that the servicis 

sim ilarly  placed employee ^mrit L a i  Nagar which case 

was quite  similar^, but he was not terminated. The
I

■ I writ petition  o f  the applicant was admitted and

interim order was. granted/ with the result that the 

; applicant is continuing in service. By operation o f
■[

law the w r it  p etition  has been transferred to the 

j t r ib u n a l .'

2. ■ According to the applicant# after  written

' test :n medical examination and interview he was

recruited as A ir  Man, and after recrui'txnent he was
I

sent for 6 months training  at Banglore. The appli­

cant was alloted W ireless Operator Trade in vjhich 

‘ a test vjas held to which the ’applicant could not

q u alify  for the same, therefore, he was discharged 

from the service o f  Indian  A ir  Force, He renained in 

service t|P^?'twd), .years and 167 days. The copy of the 

discharge certifica te  has been placed on the record

C o n t d .. . 2 / ” 

K



—  - X .

■

r

2 ; ;

The applicant got him self enrolled  in the Employinent 

Exchange and passed the Interm ediate Examination and 

thereafter graduated him self. H is  name was forwarded 

in the serl^ice of Posts and Telegraph Department by

the Smployment Exchange from among the category of

^ . in tbhe
i^x-service men. The applicant q u a l i f i e c ^ r a l , and

written examination and was selected and approved, for 

appointment to Group-D Cadre and given an appointment 

on 1 6 .9 . 1982. V ide  a letter  dated 1 0 .5 . 1984 hiu’was ■ 

informed that the A ir  O ffie e r  I /C ..^ a r  Force Records 

New Delhi had informed that he d id  not fa ll in the 

category of Ex-Servicemen and as such the applicant 

was required to intimate as to \lhov̂  he got him self 

registered  as ^^x-Service Man in the Employment 

Exchange. ■ The applicant submitted his reply on 2 5 .7 .

1984, ,not withstandvj!isn the said  reply, h is  services 

shall stand- terminated,

3* The respondents in their  counter-affidavit

hal'(^l:.so-stated that his services were terminated 

as he v;as not an Ex-Service man and v^as appointed 

from that quota. There is  no denial of the fact 

that the genuineness and correctness of the discharge 

certifica te  file d  by the applicant, * ■

A reference to which' also found place in the 

application . In  the reply, which was f ile d  by the 

applicant to' the department when a querry in this 

behalf was made . I t  appears that the c ertifica te  

earlier  was not attested t h a t 's  why it  was not recog-

Con t d . . . 3 /-
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n ised . The c ertifica te  it s e lf  indicates that the

cippj.iCcinu v?as working and was discharged from
u

Ind ian  *'-Ur Force and thus he comes within the category 

o f  -t;.!X—3 ervice i-ien, t^onseguently, the order of termina­

tion  was leg ally  bad. I t  can. not be sustained. The 

application is  allowed and the termination order dated 

17. lo 1985 is quashed. The applicant v̂ ho is  already in 

service w ill be deemed to be continuing in service 

without any break. Ko order as to the costs.

Vice-Chairman

Luckn^ow Dated 4'th -August, 1992. 

(RKA)
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IN 1HBS HOH'BLij; HIGH COUHC OF JUDIC^UaS M  ALLAHABAD

SIT2IHG Ai’ LtJCKKOW,
<

\*  ̂ \
C.M.An*No, , (w) of . 1985

- . In re:
Writ Petition No, of 1985

7 1M

Vijai Kumar Kanthra . . .

Ixi re:

Yijai Kumar Kaxithra . . .

Versus

The Urdon of Inlia & others.

• • •
\

Applicant

Petitioner

Opp.Parties.
I

APPLICA3I0H FOR 30}AY

K)R'£H£ Facts and reasons given in the accompany, 

ing Writ Petition and duly supported anŝ  affidavit 

it is most respectfully prayed that this Hon'bie Court 

may kindly be pleased to stay the impugned order dated 

17.1.85 contained in Annexure No.6 to this petition 

during the pemency of the same.
*

Any other order may aiso be passed which may deem 

fit and proper in Uie circmstances of the case,

Lucknov Dated:

(J,K.Sinha)
Advocate 

Counsel for the Applicant.

s
F

February Q ,1985.
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ORDER SHEET

h

IN  TH E  H IG H  C O U R T  OF  JU D IC A TU R E  A T  A L L A H A B A D

-No.- z
-of 198

-\s.~

Date

i

' 7 ^ 4 9

Note of progress of proceedings and routine orders

2 ■

A X S ^ * k  ^ , V

- ^ c L S S J l

-

J Z r ^ S B

J>scr

u > /  -

^ a s J j ^ h J L j L .

Date of 

which 
case is 

adjourned

i 'Vy^^

-x.
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T.A.' NO

IK  T H E  C B N T R ^  ^ K t N l S T R K T I V E  

LUCKNOW. BENCH' . ■

, LUCKNOW '

____ ' ■ > 199 (L) ' .

170e 'f  1987(L):

■Pate of.Decision Afh Xngii.gj-̂ hqq?

V .K .  Kanthra ?ETlTiONER. /  . .
" \

Advocate for the Petitoner(Sj

■ ■ . V- E R' S, U S , ■

Union India & others. ■RESPONDENT.  ̂ ' - ' ■'■ ' ' . -

■ . ' Advocate for-the KlSt'0i'E/S:;T i!s)

CORAM . / ^

The‘|j||^lfci«. Mr. Justice U.G. 'Ifi^a/^tay-i,' vJc. '  ̂ .■

■This Hon •'ble. k . Member (^^Xministrntive) \

’ . 1. Whether Rdtpo'rter of .local papers may be .allowed to . •_

’ , .. see the Jijdgment? , ‘ ' , '

2 .T o  be ref erred, to thji reporter or nol: ? .

' ■ , 3i'Whether theirX.ord- shfps ,.V7ish to see Ibhe fair copy ■

. ' o£ thfe Judgment? , ' , ■* '

4 ,:Whe-i:her to be circulated t» other benches ? ;

Vic e~CKairnTan/Member

\



>

-SIDE GENERA]^ IN DEX
i

(Chapter X U ,  Rales 2 ,9  and 15)
CRIM INAL

Na^^e and number of case.... i cs, J  s,

Name of partiei.. .' ̂  T

Date of institution.............7^}. 1^1. . Date of decision.

File no.
Serial 

no. of 

paper

A

Description of paper

Number 

of 

sheets

Court-fee

'  / '

Number

of

stamps

Value

Date of 

admis* 

sion of 

paper to 
record

.6

Rs.

IftT

p.,

oo

CO

CO

Condition 

' of 

document

Remarkg 

including 
date of 

destruction 
of paper, 

if any

I have thii day of 198 examined

the record and compared the entries on this sheet with the papers on the record. I have made all necessary 
corrections and certify that the paper correspond with the general index, that they bear Court-fee stamps 
of the aggregate value of Rs, that all order? have been carried out, and that the record is complete and 
in order op to the date of the certificate

Date.
M msarim

Clerk
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IN THE HON*BLE HIGH GOUliE OF JUDICATUKE AT JJLLAHABAD 

SITTING AT LaCKHO

WHETPETIIION NO.b^ OF 1985

Vijal Kumar Kanthra

Versus

Union of India & others. • • • Opp .Parti eg.

INDEX

&

Si,No, Description of papers ipage No, ,

1.

k

Memo of Writ Petition,

2, Annexure No.l \ĉ  12.

V• Annexure No,2

4. Annexure lib,3

6. Annexure No.4 ir

8. Annexure No.6

7.
8 .

Annsxare No .6 
Affidavit,

)S)

9 . Stay Application
1 PcU5<a/' -

LUGKNOW DATEDs 

FEBHJAHT Q ,1985, (J.K.SINHA)
advocate

COUNSEL FOB THE PETITEONEB.
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IN KiE HC»?*BLE HIGH COUBT OF JUDICATURE ^  MLmBAD

t

SITTING AT LUCKNOW..

Vi jai Kumar Kanthra aged about 26 years,

son of Sri Jfehafieo Prasad, r/o Ikaina

Tahsil Bahraich District Bahraich... petitioner

Versus

1, Union of India through* Secretary Posts and 

Telegraph Department, Government of Inaia 

New Delhi.

2, Superintend«Bt of Post Offices Bahraich,

Region Baharaich.
A'ly 0̂ 'ctn-i[t A ir Fo'«̂C2_ (Kecovĉ c H-eU

3, The

OppJPerti es.

226 OF THE CONSTITUTION

Q L i m u

Tot

The Hqn’ble Chief Justice and his 

Companion Judges of the aforesaid 

Court*

• • • • •

The humble petition of the abovenamed< r 

petitioner most respectfully, befcs to submit as"ur^|^£
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he joined his duties at Bahraicft Post Office cn 19 Feb, 

1983 in the pay scale of Bs.196-232. The petitioner 

was attached with the Head Post Office BsJiraich and 

at present the petitioner is working in Bahraich Head 

Office since 19.2.83, That though there has been a 

break in the service of the petitioner for a few days 

but he has been given incrementa in the year 1984 in 

his pay.

7 . That vide letter dated 10.5.1984 the Superin­

tendent of Post Offices, Bahraich, respondent no.2 

informed the petitioner that the Air Officer I/C .M r 

Force Becords New Delhi had informed that he did 

not fall in the caj;egory of Ex-servicemen and as such 

the petitioner was required to intimate as to how 

he got himself registered as l^x-service in the 

Smployaent Exchange, Bahraich. A true copy of the 

said letter datei 10.5.1984 is being annexed herewitix 

^ nexure Ho.3 to this writ petition.

8* That again a letter was addressed to the 

petitioner on 23.7.1984 to give his explanation.

A true copy of the said letter is being annexed 

herewith as Annexure Mb,4 to ttiis "irit Petition,

9, That the petitioner submitted his reply

on 26.ST.1984 a true copy of which is being annexed 

h e r e w i t h  as ^cxure No.5 to this petition.
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10. Ihat vid© order dated 17•1.1986, the services 

of the petitioner have been terminated under sub-rule 

( 1) of Mlt 6 of Central Civil Services Temporary 

services mles, 1966. The said letter was served 

on the petitioner on 3S.1.1986 and it has been provided 

in the said order that the services of the petitioner 

shall stand tenainatoi with effect from the date of 

expiry of the perifjd of one mont  ̂ from the date 

on wMch the notice is served, fhe original order 

teit&nating the services of the petitioner is being 

annexed herewith as Writ

petition*

11 , That a perusal of the termlnatlai order 

would reveal that no reason has been assigned for 

terminating the services of the petitioner and in 

view of' the fact mentioned above in the present 

petition it is evidently clear that the services of 

the petiticner have been terminated on the basis of 

th« information sent by the i)ire Officer I/C iilr Force 

Records New Delhi. The petitioner has not be«Q 

commnicated with any such letter of the Mr Officer

I/C , Air Force Records Delhi, and no reason 

has been asslgnei in the order terminating the 

serviceis of the petitioner. The petitioner had 

already submitted the Discharge Certificate from 

Indian idr Force the original was also shown and on 

the basis of the said Discharge Certificate which 

vas issued,to the petitioner by the wing Commander 

Comu»nding Officer, he got himself registered with 

the Employment i^chtfige and at the time of appoint-
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meat also the aaid papers wore seen by the Department* 

As sueh nw  It cannot be said by t2ie respondents that 

the petitioner is not an Ex-service man.

12* That there is no allegation against the 

petitioner that he had concealed any material fact 

on the basis of which hLs appointment coaid be 

canc elled •

13. That in any case, by tine impugned oidep 

the services of the petitioner have been terminated 

instead of cancelling his appointment. The oider 

terminating his services is absolutely arbitrary 

and illegal.

14, That the other class IV employees who were 

appointed along with the petitioner, except Sri Amrit 

Lai Nagar are still continuing in service and there 

are still vacancies in the Head Office itself of

__  Class IV employees and as such there was no justifi-

caticn for terminating the services of petitioner*

It is noteworthy that Jtorit Lai Ragar whose case is 

quite similar to petitioner had filed the writ petition, 

challenging the termination order. This Hon»ble Court 

was pleased to pass Interim stay oider in the Writ 

petition No. 133 of 1986. ^mrit Lai Nagar Versus 

Union of India.

15. That it may be stated here that the Certifi-
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cate of Dischaffge which was issued in favdur of 

the petitioner is, in fact, a recommendatioi fae

civil employaent as is evident from tfoe Certificate
/

itself.

16* That the order of termination is absolutely 

illegal and without Juriaiiiction and is nalafide.

X'-,

17, That in case the impagned order of termlnaticii 

dated 17.1.1965 is not stayed the petitioner would 

suffer grave and irreparable loss.

18. That feeling aggrieved by the impugned

order and having no other alternative and efficacious 

remedy, the petitioner begs to invoke the writ 

jurisdiction of this Hon»ble Court, inter alia, on 

the foilcwing:

(A) Because, the older of termination is absoluteu= 

ly arbitraiy, Illegal and without jurisdiction.

(B) Beciiuse, the order of termination is viola­

tive of Article 14 and 16 of the Constitution of 

India.

(C) Because tiie Discharge Certificate wld.ch was
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issued in favoar of the petitioner frcai the

vi&s a reconasen^ation for employment in Givil services*

(D) Because no reason I»s been assigned in the 

order of tensLnatiGCi and other class IV employees,

y  who were appointai alpngwith the petitioner, are
\

stiU worTdlng.

(E) Because the letter of the Air Officer I/C . 

Air Force has not been sent to the petitioner.

(F) Because the Discharge Certificate issued to th

< petitioner Is a recommendation for employment

in XX Civil aervices as such the petitioner was 

rightly appointed as Class IV employee,

(G) Because the petitioner had not concealed 

any fact dither at the time of mrolment in the 

Employment Bcchang® or at the time of his appointment 

and he was appointed after^verification of his 9a^ 

papers and ag such the respondcsnts are now estopped ■ 

from saying that the appointment of the petitioner 

was not legal,

(H) Because the oi'der of termination is absolutely 

illegal and arbitrary.

MliSKE^EB, it is most respectfully prayed that
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this H(Si*bIe Court may kindly be pleased to;

(i) Issue a w nt, order or direction in the 

nature of certiorari qiftshing the termlnaticn oider 

of the petitioner dated 17.1.1986 cmtained in 

f  iSnnexure No,6 to the wilt petition.

i

(ii) Issue a writ, order or directicn in the 

nature of mandams coiamanding the respondents not to 

give effect to the aforesaid order of termination 

dated 17.1.1985.

(iii) Issue any oiaier writ, oider or directic 

which this Ifcn»ble Court deems fit and proper In the 

circumstances of the case.

Luckaow Dated, % S J L ,

February 6 ,1986. (J.K.Sinha)
Advocate 

Counsel for the Petition er.

A,.
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WHIT i^^ITIOK KO. 

Vijai iiijaar iCanthra , , ,

Versus

i'he Union of India k others.

OF 1985

. , .  Petitioner

O P p .P a r t ie s .

M m m m  t

PAi{E III 
IKDlAi'l AIH FOItGiS 
DISCEAEGi Ĉ iiî I'IFlCATa.

(For use on discharge from ijia service)

Certified 'tiiiat Barik AC(UA) Ivaae Kanthra Service Number

635566M Trade UA  2iSLST/r{D/0PH vas discharged from the

Indian Air Force on (date) First August lUnetSen ^iighty

( i n  WQ2>is) in iiie rank of AG^/C) Reason for discharge.

“iJIiiGH4xiĜ D Fil)M lAF 
UKDiii kF liUL^ 1969,
CHAPTiiH III aUia 15( J ) ,
AiS mUKiihl TO MAKiS AK 
iiFFiciiâ T

'i'otai osrvice (in vords)

aegular TWo years One hundred Sixty seven 

days only. Character and Genral Behaviour during service 

Good *rad3 Proficiency Trainee,

3d/-Illegible 
(u.S.Saana)

Wing Gcanmander 
Gommanding Officer 

Officer Coramajxiing (Unit)
Issued at Ko.3 GTS,AIR^X)RGS on 1st. August,1980,

m i d  .Qpp i  ■  ̂ ^
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^roD. t(.e Inaian Air Force on (date). . .^ . . . . ........... ........  •
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f O.C.

.G ig H g ll iT ^ fq^R

1. areat care must be taken of this certificate] If  

this is lost, A Duplicate copy w in  not be issued. 0: 

in exceptional circumstances and at the discretion oi . . .  

Air Force Becord Office, Kew Delhi iQ, a Substitute bopy 

lAPF (P)53 may fee issued.

2. Ihis Certificate is not transferable. In case it loss 

theOC Air Force fiecord office, 11e„ Delhi-Lo, and thi local

police Must be immediately inforaied. '

3. A finder of ttis certificate has not right to rjetain

Station

given

it. He Should either deposit witt the nearest police

or » s t  this un̂ staaiped to the owner whose address is,

on page 6, column 9 or to fte OC far Force Becord Office 

New Delhi-lo. j ’

4. This certificate may be used by %e person to wh,^ this 

is issued. In support of the facts stated herein for 4 y  

subsequent employment any creasures of corrections, no!t

properly authentidated win make this certiftcate totally

invalid.
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IK THE HOM*BLE HIGH COUBT 0? JODIC^TORE AT £LLAE££>̂  

SITTING AT LUCKNOW.

• • • • i

VHT PETITION NO. 0? 1986

Vijai Kumar Krfithra . . .  . . .  Petitioner

Versus

Union of India & others, ................Opp.Parties.

^  # nexphe no. %

INDIilJ POSTS »  TELEGRiPH DJ3PARTMENT

OFFICE OF THE SDPDT. 0? POST OFFICES,BAHRi!lCH DIVI­
SION BiffIRjfl[CIL271801

Memo No.Con-ll/Sxa/Group-D/82 dated at Bahrflich

the 16.9.1982.

As a result of examination for recruitment to 

Group-D cadre from ED As heM on 6.9.1982, the follow­

ing candidates who have qualified, are selected ^d. 

approved for appointment to ISroup-D cadre in differ­

ent units of the Division and allotted to unit noted 

against each.

»f SI.No,Name and Designatlcn Roll No, Name of unit to
____of the candidates which allotted.
1 . 2 3 4

1.s^asn Bans GopBl Avasthi BRN-3 S.D.I,(South) 
BPM Khaira Bazar

2. Bechu Dayal BitI-6 S.D.I.(South)
EDDA Hasnapur

3. Lai Vikram A^astM BRH-9 S.D.I .(Soujh)
EDA Balchandpur.

4. Onkar Hath Shukia BEE-10 S.D.I.(South)
EDR Balchandpur*
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6 , Ram Gppal ShukiA 
EDDA Nanpfira S.O,

i l ^

6. Sayed Mustafa ALi 
BPM Ifenpaj?a K,S.

S.C.Candidatea
7. S/Sn Kei^av Ram Arya BfSH-31

.M P  Mahru Murttha

8. Bam sunlran 
£DD<̂  Kunda sar

BHI-33

SDI (South)

Postmaste  ̂ BRH
ID 1

SDI (Central) 

SDI (Soutri)

9, Gang* Rap 
KDR Fakiifuri

S. T. Candidate

B5H-41 SDI (Nortl̂ )

J&.Iggvl,cejQen Gnndldates

10. Vi jay Kuinar Kanthi« 
S/o Sri Mahad«o Pd« 
Near Hospital Ikauna 
Bahraich,

11* lAmrit Lai Nagar
^t,Post Sikaxxierpur 
Bahr&ich.

BHI-43 Postmaster BBH HO

BRH-46 Postmaster BRH HO,

2, The names of the approved candidates are arranged

in order of seniority both for DC. SC and ST candljdateg 

separately, I

3, The unit Incharge will an utilise the ser^^ees 

of approved candidates for appointment (Regular an^ 

officiating). They will in no case now engage outsider 

unless prior approval of undersigned is obtained, ]

4, The Service particulars and age in respectlof 

Ex-service man candidates shouM be verified from iri. 

ginal records before their appointment,

Sd/-
(Ram Prasad)

Supdt, of Post Offices, 
Bahraich Division,Bahraicbi,
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II  HOK 'BLIS HIGH- GOm' OF JUDIG4TURS iff kLLmmM)

■ snSIHG, MS. LUGKKOl*!.

M S  PBOTIOK MO. OF 1985

? ija i Ktimar K antoa  . . .  *•» Petitioner

?srsus

'Ihe Union of India & others. . . .  Opp.Parties,

IHDIM BOSSES mJ> 5SI3GRIPHS DSPllREMM

”1l Ili% Susdt. of Post Offices,
y‘ '̂u Ti.? «■? /̂ n ■Rah-nan r>h-Bahraicb. Division,Bahraicla-271801,

5oJ
L

Shri Ti^ai Kumar Kanthra,
C la s s - r /jB a h r a ic h  H . P .0 .

Ko.B-2/Rectt. Dated at Bahraich th®, 1 0 .5 .8 4 .

/sub:- Rectt. o f  S r i  V.K.Kantkra in  Postal Asstt.Cadre 

against Bx-servicemen quota in P & 2̂ deptt,

• • •

2he Air officer I /C . M r  Force Hecords Ne>? Delhi 

lias intimated ta tM s office tiat you do not fall under 

•ttoe category of an ex-servicemen as you were not attes­

ted in  the Indian M r  Force and you have not served for 

,- *_2; a continuous period of six months after attesttation.

'Jlberefore, please intimate how you have got 

registered yourself as ex-servicemen in  the ^ployment 

excharige Bahraich.

Sd/-
Supdt. of Post Offices, 
Bahraich Division 
Bahrai ch-2 71 sol.
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IK OHS HOK'BLE HIGH CX)URD OF JtJDlCiffiURB Jffi ALLiiHASAD

SITIIKG II  LUGMO¥.

V '
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O T T  POSITION IG . 

7ijai Kmar Kanthra

Versus

Siae Union of India &  o14iers.

OP 1985

Petitioner

Opp.Parties,

Froms

■ M M UHg ,Z|

IK D IM  POSO)S M D  TSLSGi^APHS DjSPABSJMS!®

Dhe Supdt, of Post Offices, 
Bahraich Bi vi si on, Balirai ch-271801.

Shri Im rit Lai Magar-,

Class I ?  B^raicli HO,
Sri ?,K.Kantba?a,

Class IV Bahraick HO.

Io,B-2/Rectt, Dt. at Bahraich the, 2 3 .7 .8 4 . ^

Subs; Hectt in  Pos'fcai Asstt. Cadra against Bx-S©rvicemen

quota in  P &  1' D@ptt»

Please refer this office letter even and su M it  

your explanation vritlain tbxee days positively,

$3ais is urgent,

Sd/-

Supdt. of Post Offices
BaJ;iraicfe Division Bahraich 

-271801.

!£HJ2 COPY



' ?

f4 8]Fr fe

V-

>:

X

yrP^9(^^^

'T^ ^0

f w  l^-C %=«|-(r —  . . .

=̂!Ti?

<iTqfr ¥l%^T c3Tf̂ . — JinToqfT^̂

iTtt:

^0 S'

sa%^Tf,
^n^X <fiuri,
5ITO '{T?̂  1 ^  f cfe ̂  I

q r ^  ht^T 
^W U ^  1 ■ •■

fsf'q^:- ^Tff I I  5 {

€^jf: iSTq̂ ;T ĉ-y-ĉ l
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IN THE H0N*BL1 HIGK COORI! OF JUDICOTRE AT iI.LilHABiP 

SLTTIIG AT LUCKNOW.

WHET PETITIOH NO. OF 1985

W "

vI ^ fioaVita

; n
Ikj' HIGH COURT’ jr 
;S?;̂ ll:i.AHABA.D ij

Or I

• • •Vijai Kuffiftr Kanthr*

Versus

The Unicfi of IMia & others* . . . Opp.Parties,

m i M i L

If Vijai Kumar Kanthra aged alDcut 26 years, 

son of Sri Mahadeo r/o Ikauna, Tahsil Bdiraich 

District Bahraich, the deponent, do hereby solemnly 

affirm and state on oath as under

1, That the deponent is petitioner himself 

in the abovmoted ¥rit Petition and as such he is 

fully conversant with the facts of the case deposed 

hereinafter.

2. That the ccntents of paragraphs 1 to 17

of tJiis Writ petition are true to my own Isnowledge,
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IN THiS HON’BLiiJ HIGH COUHT OF 3WlQ^UM  ^  ALLAmBAD

amxHG m  luckhow.

wmi‘ P ^IS IO H  no. OF 1985 

fioai Kumar Kaiithxa • • •  Petitioner

Versus

Ihe Union of India &  o %ers . . . .  Opa.Parties,

MNilXDRg m . &

>:■

. , v ; o x

IW im  P0S2S md laSGIUPH DSPiRTMiSiO!
OFHCB OF TTiS SUPDT. OF POSE OFFICES BAHRMCH D I. 

BiHBAI®-27l801.
• * •

Memo lo.B-2/Rectt, Dt. at Ba^raick the, 17 ,1 .1985 .

In  pursuance of Sul3-Bule (1) of Rule-5 of the Central 

C ivil Services (Temporary Service) Rules, 1965, IRam Pd. 

Supdt. of Post Offices Bahraich Division, hereby give 

notice to Shri ¥ ijai Kumar Kant hr a Class I ?  Bahraich H.P.O 

that bis services sl#ll stand terminated with effect from 

the date of expiry of a period of one month from the date . 

on which this notice is served on, or as the case may be 

tendered to him.
S(i/ ••

Supdt. of Post Offices,
Bahraich Division 
Bahraich-.27L80l.

c s iy - M

1 . Shri Vijai Kumar Kanthra Class IV Bahraich,H .P ,0,

for information.
2 . P.M.Bahraich H .O . for information and n /a .

3 . Service Book of the o fficial.
4 . P .F . of the official*
5. C .R .file  of the official#

6. Spare,

Olfflja COPY

CX'Vl/
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IN THE ra*BLl BL(Si OTBI OF JUDICOTRE AT iSLLAHABiP 

SEraHG Af LUCKNOW.

WHT PETITION NO. OF 1986

l-r-':

Vj-'i . 19 : ii
|?ji. ÎGH COURT'̂ lj

r'
Vi jai Kumar Kanthre

Versus

The Union of India & others* *. Opp.Parties,

M m m L

I , Vijai Kumar Kanthra aged abcut 26 years, 

son of Sri Mahadeo r/o Ikauna, Tahsil BsJiraich 

District Bahraich, the deponmt, do hereby soleninly 

affirm and sl^te on oath as under

1. That the deponent is petitioner himself 

in the abovenoted ¥rit Petition and as such he is 

fully conversant with the facts of the case deposed 

hereinafter.

\

That the ccntents of paragraphs 1 to 17

\ of this Writ petition are true to my own toicwledge.

\,
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3, That /jinexures y arc certified copies 

ianexurcs \ - (  ̂ copies which have

been compared with their respective originals hy 

the deponent,

Lucknow Datoij 

February ^ ,1986,

c ^ c ir /( 1 h 9 t^

Deponent*

YEKLFICaTIOH

I , the deponent named above, do hereby 

verify that the contcnta of paragraphs 1 to 3 of 

this affidavit Kidofte are true to my ovm taowledge,

No part of it is'false and nothing material has been

concealed. So help me God,
t

Lucknow Dated:

^.1985.

Deponent,

I identify the deponent, who has signed 

before me.

■ MVocate.

Solemnly affirmed before me cn

by Sri ffi-jai Kumar Kanthr* 

the deponent, who is idaatified by Sri J,K,Sinha, 

Mvocate,IiLgh Court, at ALiahgJsad,

' ''-PhK  ̂ *̂ sve satisfied myself by examining the
‘ ' .VfVfS
I . deponent that he understands the contents of this

Mo... affidavit which have been read over and explained

^ ... - b ef or e me,
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BEFORE THE CEmBAL ADMINISTRATIVE TRIBUNAL 

CIRCUIT BEKCH, LUCKrOW

T.(Zf.A. R). 1706 of 1989(T)

/I
J'J;/

Vijai Kumar Kanthra .. .A p p l ic a n t

-VS“

Union of India and others .v  Opp,* parties

CONDONATION OF DELAY IN FILING COUNTER-AFET DAVIT. ^

i .  'i .

That the opposite parties beg to submit as uoder:-.

1. That in the above noted case the counter affidavit '

could not be filed in time inadvertent. The same is now , 

ready and is being filed along vdth this application. i

2 . Wherefore it is most humly prayed that the

delay in filing the counter affidavit may kindly be 

condoned and counter affidavit be taken on record,'

\

W K C h a u d h a r i}  ,

Addl Standing Counsel for central Gov 

Counsel for the 0pp. parties.

Lucknow,

Dated: '^ri\990.



BBFORH THF CB.TOAL ADMIK!STRR^TIVF TRIBUNAL 

CIRCUIT 3hm:h, LUCK^JOW.

I. K). |'7®fc /  / ■

A _  ----

Y

Vijai Kumar Kanthra
. Applicant

-vs-

A,

1 •

Union of India and others
. . .  Opp, parties

Q Q U I g ^ jm P A V IT  ON BHHALF OF HPT:. FARTTF5 .̂

,aged about years, son of UZ^ R^3

'2^

at present posted as Supdt, of Post Offices, Behraich

Division, Behraivh do hereby solemnly affirm and state 

as under:^-

>!• That the deponent is the Opp. party no.2

in the above noted case as such he ts well conversant

with the case and he read and understood the 

contents^ of the application, as well as -the

facts deposed to herein under in reply thereof.

before giving parawise comments

on the application it is pertinent to give brief 

history of the case as under
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( 4  That the applicant.filed the said

termination order under Rule 

1965. ^

That there were tvo vacancies against

B.’ servicemen quota in Group-|.Cadre in Bahraich 

L a i  Oivis.on .or the recr.t.ent .ear l,aa. ^  th.s

/̂•p Pv-»e;ervicenien visr© sought 
connection, the names of Ex service

for frcn, District Imployment Exchange Behraich who

sent a list of 10 candidates. Out of these ten

candidates, 2 candidates vis. s/shri Vijai Kumar 

Kunthra and te it  Lai ^agar v\)ere declared successful 

for appointment to the Post of Group-D cadre after a

departmental examination held in the Month of

Sept. 1982, as employment exchange nominee of 

Ex-servicemen ,uota. The result .as announced 

vide letter dated 16.9.82. The above both the official

Behraich. *

...... --ncies for reoruit-

 ̂ ^3taz ^slstant for an. , , 3 ,

- - d  an, above both the officials has also appUed 

for recruitment to the cadre of =o,tal •
‘Osual Assistant again.

e vacancies reserved for ex-servi
The denart-::r t ™ -I' Z°T“ ■" ”■'* “

« i a l s  provisionally subject torr~" • '
■ • . « . . . . . . .
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^hese remarks were noted by the Selection committee on 

Nitie summary sheet of both the officials and on the 

register named ' Z8 as well. Accordingly the Secretary 

Distiict Soldiers Board Sehraich was addressed on 

21 ,2 .83  for tendering opinion whether the above 

candidates are eligible for appointment as Ex- 

wervicemen, ^ o  opined in respect of the applicant

vide his letter dated 28 .2 .8 3  that the applicant who 

discharged on grounds ‘ unlikely to make an efficient Airmen 

and did not serve for six continuous months afTer 

attestation” . He does not fall under the category of 

Fx“ servicement’ . The case of the applicant were also 

referred to the commanding officer, M rforce Records 

office New Delhi on 15 .7 .83  who opined vide his letter 

dated 19 .8 .83  that the applicant doe® not fall under the 

category of an Ex-serviceman as he was not attested

in the Indian Airforce.

(d) That on receipt of the above information from tfe

Secretary District Soldiers Board, Behraich the case

was referred to the Director Postal Services Lucknow

Region, Lucknow for necessary instructions on 23 .5 .83

^ and 16 .8 .84  as the officials was working as Group-D

iî  Behraich Head Office at that time who intimated

‘ vide his letter No.f?BL/Rectt/M-2/l/83/l dated 1 .1 .8 5

that the applicant can not be taken under the Fx- 

servicemen quota.

(fi TKat on receipt of the instructions from

the Director, Postal Services, Lucknow Region, Lucknow 

the notice of termination of services of the applicant

,---------

C^n'3)
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5 of CCS(t / s ) Rules, 1965 was issued under

letter dated 17,‘1,’1985 and served on the applicant on

t!
18,-1,’65  against which this applicafition has been filed.

3 . That that contents of para 1 of this

application does not relates to the answering deponent.

That the s^^^x ^n te n ts  of para 2 of the 

application need no comments.

5 , That the contents of para 3 and 4 of the

application are not disputed.

6 , That the contents of para 5 of the

application need no comments.'

That in reply to the contents of para 6 of 

the application, it is submitted that the applicant 

was allotted to Behraich Head office unit under the 

administrative control of Postmaster Behraich.

8 . That the contents of para 7 and 8 of the

application are not disputed;

f . That in reply to the cont ents to para 9

of the application it is submitted that the petitioner

get his name registered at employment exchange Behraich

on the basis of discharge certificate issued,from

Indian M rforce.

fit-
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10? That in reply to the contents of para 10 of 

|4e p l i c a t i o n  it is submitted that the order dated 

17^T^85 was a notice for termination of services of 

the applicant after expiry of one month’ s period from 

the date oh which the notice is served on the 

applicant, which was issued when it was confi'^rmed 

that the applicant does not fall under the category 

of Ex-servicemen as he did not serve atleast 

six moibths in Armed Forces after his attestation.

11« That the contents of para 11 of the

application are incorrect as stated, hence denied and 

in reply it is submitted that the petitioner was 

already informed vide office letter dated 18 ,5 ,’85 abott

the information received from M r  f « j ^ f i c e r  Incharge, 

#Mrforce Records office, New Delhi that the applicant 

does not fall under the category of Ex-servicemen. This

fact has also been admitted by the applicant iixsif

himself in para 7 of the writ petition.

12- That the contents of para 12 of the 

petition are incorrect as stated, hence denied.

13- That the contents of para 13 of the . 

petition are incorrect as stated, hence denied and 

in reply it is submitted that the hotice dated 

1^.1.«5 regarding termination of services of the

;.;M titloner was issued as per provisions contained in

sub-rule-I of Rule 5 of CCS(Teri»j«rary Ssrvice) Rules, 

1965 and it is legal.
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That in replj to the contents of para 14 (6 

of the petition is submitted that the other

class -D employees were recruited against the 

vacancies reserved for Extra departmental 

employees .of the department by the departmental 

examination whereas the petitioners appointment was

based on his actually being Ex“ servicemen as he 

was recruited against vacancies, reserved for

Bx“ servicemen and when it was confirmed that 

he does not fall under the cateergory of Ex-servicemen 

the notice dated 17 .1 .85  under Rule 5 (1 ) of CCS 

(t /S )  Rules, 1965 was issued.

*

15,' That the contents of para 15 of the 

petition are incorrect as stated, hence denied.

16, That in reply to the contents of para 16 

of the petition it is submitted that the order 

dated 17 ,1 .1985 is legal and was issued under the

provisions of Rule 5(iO  of CCS(t / s ) Rules, 1965 and 

is  not malafide,-

1 7 .’ lhat the contents of para 17 of the 

petition needs no comments,'

1 8 .’ That the grounds taken by the petitioner
/

are not maintainable in the eyes of law,

19. That in reply to the contents of para 18-A

of the application /petition it is submitted that the 

order dated 17 .1 .85  is legal and was issued under the 

provisions of Rule 5{l) of Central Civil Services 

Temporary Services Rules 1965 and is not malafide.
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■̂ 0. . That the contents of para 18-B & 1 8 C

of the petition are not admittedr being incorrect.

21,' That the contents of para 18-D of

the petition sns« need no comments as no termina­

tion order has been issued. The order dated 17 ,1 ,85

was a notice of termination of services,

22 , That the contents of para E to H of

para 18 of the petition are incorrect, hence denied,-

23, That in view of the facts and circumstansces 

stated in the preceeding paragraphs, the petition 

filed by the petitioner is liable to be

dismissed with costs to the Opp, parties.

^^ponent,

Lucknow.

Verification.

' '  ̂ ’ I , the above named deponent do hereby verify 

that the contents of paragraphs k is true to

. ^ .

my personal knowledge, those of para<^raphs ^__ / i  ‘

are. believed to be true on the basis of record 

and information gathered, and those of paragraphes

to are also believed by me to be t$ue

on the basis of legal advice. No part of this affida'sait 

is false and nothing material has been concealed.

-  Deponent,

Lucknow,^ ^ d
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U i j a i  Kumar Kanthra A p p l i c a n t .

1/ersus

A
Union of I n d i a  and O t h e r s .  t3pp. P a r t i e s ,

\
RE 3 0 1NDER' A F F I D A V IT

Is  ' J i ja i  K.umar K anthra  aged about 32 y ea rs  

son of  Maha Day Pra sad ,  r e s i d e n t  of  Id au na  T a h s i l  

B a h r a i c h ,  D i s t r i c t  B a h r a i c h , the deponent  do hereby  

solemnly a f f i r m  and s ta te  on oath here  as under -

1 "  That the deponent is a p p l i c a n t  in thq* abov/e 

named a p p l i c a t i o n  as such ha is f u l l y  c o n v e r s a n t  

uuith th9 fe.cts and c ir c u m s t a n c s s  of the c a s a .  The 

counter  a f f i d a v i t  f i l e d  on b e h a l f  of the oppo site

p a r t i e s  has  been raadover  and e x p i a i n e d .  A f t e r  under* 

sta n d in g  of the same he is g iv in g  reply  paraujise»

2 “  That the contents  of para 1 of the  c ounter



a f f id a v / i t  ne e d  no comments*

3 “ That the c o n t e n ts  of para 2A of the counter  

a f f i d a v i t  is  true  hence not d e n ied .

I

4 ” That the c o n t e n ts  of para 20  of the counter  

a f f i d a v i t  are a l s o  not denied^

5 “  That in reply  to para  2C of  the co u n te r  a f f i ­

dav it  it is  r e s p e c t f u l l y  s ubm itted  th a t  the p e t i t i o n e r  

a f t e r  j o i n i n g  the s e r v i c e s  c o n t in u o u s l y  a'orked for
N .  ■

morethan tujo yearss t e r m in a te d  on the  ground  that 

he does not f a l l  under the category  of ex-servicemen  

on very t e c h n i c a l  ground  that  the p e t i t i o n e r  had not 

s e rve d  for  s i x  c o n t in u o u s  months a f t e r  a t t e s t a t i o n  

u-ihich was not j u s t i f i e d  at a l l .

6 “ That the c o nte nts  of para 2D & F of the counter

w
a f f i d a v i t ,  are r e l a t e d  to the b r i e f  h i s t o r y  as g iv e n  

by the o p p o s it e  p a r t ie s  in the counter  hence heed  no 

comments*

7 ”  That the c o nte nts  of paras  3 to 8 of the counter  

a f f i d a v i t  need  no comments as the c o n t e n ts  of  the lurit 

p e t i t i o n  has  been a c c e p te d  by the o p p o s i t e  partieso

8 "  That in reply  to para  9 of the counter  a f f i d a v i t ,
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it  is  r e s p e c t f u l l y  s u b m itte d  that  the p e t i t i o n e r  luas 

duly s e l e c t e d  as an Airman a f t e r  ujrittsn e x a m in a t io n

an d i n t e r u i e a u  He ujas a l s o  m ed ica l ly  exa m ined  and

ujas found  f i t  by the s e l e c t i o n  Board of A i r f o r c e .

A f t e r  h i s  s e l e c t i o n  ha s e rve d  as an Airman taio years  

one hu n d r e d  s i x t y  seven  days  but l a t e r  on he ujas d i s ” 

c h arg ed  from the s e r v i c e s .  A d is c h a r g e  c e r t i f i c a t e  

ujas duly i s s u e d  by the o f f i c e r  VJing CommanderfCommand­

ing C f f i c e r  and the same h as  a lso  been f i l e d  alongu^'ith 

ujrit p e t i t i o n  and on that  b a s i s  the p e t i t i o n e r ' s  name ujas 

e n r o l l e d  in the employment exchange  and employment 

exchange  s e n t  p e t i t i o n e r ’ s name to the p o s t a l  department

and the p o s t a l  department a p p o in te d  the the p e t i t i o n e r .  

It  is  not the case of the  opposite  p a r t i e s  th a t  the

p e t i t i o n e r  has  committed any fraud  or has  produced  

f a ls e  c e r t i f i c a t e s  if  the employment exchange  has  

e n r o l l e d  h i s  name as an E x ^s e r v ic e m en  on the b a s i s  of 

c e r t i f i c a t e s  of d isc h a rg e  produced  by the p e t i t i o n e r  

then the p e t i t i o n e r  has committed no f a u l t  and i f  

the employment exchange  has  itirongly r e f e r r e d  h i s  name 

the p e t i t i o n e r  should  not s u f f e r  for  t h a t .

9- That the  c o n t e n ts  of  para  10 of the c ounter  

a f f i d a v i t  need  no comments as the reply  h as  a lready  

been g i v e n  in the above m entioned  para of t h i s  re jo ind er .

a f f i d a v i t .
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IQ' That in reply  to  ths  c ontents  of para 11 of

the coun ter  a f f i d a v i t  it  is  r e s p e c t f u l l y  s u bm itted  that  

i f  in t@o t a c h n i c a l  terms the p a t i t i o n e r  does not f a l l  

in the c ateg ory  of ex'-servicemen even then he should  not 

be t e r m in a t e d  from the s e r u i c e s  becauss the  p e t i t i o n e r

had com plated  noiu s e v e n y e a r s  in lU C l a s s  and had s u f f e r e d  

a lot  becausa  t i l l  date no promotion has  been made and

the r e s u l t  of departm ental  e x a m in a t io n  has  a l s o  not  been 

d e c l a r e d  merely because the p e t i t i o n e r s  case  is pending 

in t h i s  H o n 'b l e  Tribunal®

11 - Th at  the c o n t e n t s  of para 12 of the counter

a f f i d a v i t  need  no comments.

1 2 - That  the c o n t e n t s  of  para 13 of the counter

affidavyit are in c o r r e c t  hence d e n ied .  Sub Rule 1 of  Rule

5 of ( Temporary s e r u i c e )  R u l e . 1965 is not a p p l i c a b l e  

in --the case  of  the p e t i t i o n e r  hence the t e r m in a t io n

order is  i l l e g a l .

Th^t  in reply  to the c onte nts  of para 14 of the

counter  a f f id a v / i t  it  is  r e s p e c t f u l l y  su b m itte d  that  now

the p e t i t i o n e r  has  com pleted  seven y e a r s  of  h i s  s e r v i c e  

as C l a s s  I \/ employee  in the  department aihen he has  j o i n e d  

the s e r v ic e  he ujas g r a d u a t e  and has  a l s o  served  the A i r "

f o r c e .  It  may not f a l l  under the category  of ex- s e r v ice
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men and t e c h n i c a l  terms but the fact  remains  that  on

th i s  b a s is  the petitiorfsrs  name was e n r o l l e d  in the

employment e xchange  and h i s  name ujas r e f e r r e d  and

on the b a s i s  of c e r t i f i c a t e s  i s s u e d  by A i r f o r c e  the

petitioner uias selected the postal dG-partment could

not a s c e r t a i n e d  for about tujo years, in r e s p e c t  of e x *

servicem en and a f t e r  tu.10 years  the p e t i t i o n e r s  s e r v i c e s

uias t e r m in a t e d  and s ince  1985  the case  is pending in

the H ig h  Court  and H o n ' b l e  T r i b u n a l ,  The p e t i t i o n e r  is 

aged

noui^about 32 years  and has  become overage  to j o i n  any 

other  post in the  days of  g r e a t  h a r d s h i p s  if  the p e t i ­

t i o n e r  is  d e p r iv e d  of h i s  job  he w i l l  s u f f e r  i r r e p e r a b l e  

lo s s  and luill reach  on verge , of s t a r v a t io n ^

1 4 ” That the c o n t e n ts  of para 15 of the  counter

a f f i d a v i t  are  i n c o r r e c t  hence d e n i e d .

15- That in reply  to the contents  of para  16 of

the coun ter  a f f i d a v i t ,  it  is  r e s p e c t f u l l y  sub m itte d  th a t  

the s a i d  ru le  is not a p p l i c a b l e  in the case of the p e t i ” 

t ioner«

16- That the c o n t e n t s  of para  17 of the counter

a f f i d a v i t  need  no comments.

17- That the c o n t e n t s  of para 18 of the counter

a f f i d a v i t  are in c o r r e c t  hence deniedo
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18- That  the c onte nts  of par'a 19 of the counter

a f f i d a v i t  are in c o r r e ct  hence denied*

Y
1 9 “  That the c o n t e n ts  of paras 20  to 23  of  the

counter  a f f i d a v i t  are i n c o r r e c t  hence d e n i e d .  It  is

f u r t h e r  sub m itte d  that  the  p e t i t i o n e r  who has  com pleted

1 ' _ ■
seuen years  of the s e rv ip e  and has  become overage  and 

can n o t  g et  employment e l s e  luhere i f  h i s  s e r v i c e s  are 

now t e r m in a t e d  on a very t e c h n i c a l  ground ha uiill s u f f e r  

i r r e p e r a b l e  l o s s .  The p e t i t i o n e r  uiho is  g r a d u a t e  and has 

a t t a i n e d  the e x p e r i e n c e  .as a lU c l a s s  em ployee .

20” That the Post and Telegraph  departm ent  is  an

in d u s t r y  and if  a employee com pletes  2 4 0  days he becomes 

e n t i t l e  for  r e g u l a r i s a t i o n  luhile the  p e t i t i o n e r  who has  

com pleted  seven years  of h i s  s a r v i c e s  s h o u ld  not be

t e r m in a t e d .

21' That it is  f u r t h e r  r e s p e c t f u l l y  sub m itte d  that

the p e t i t i o n e r  during  the pendency of the w r it  p e t i t i o n  

in the  H o n ' b l e  coOrt  and during  the pendency  of the 

a p p l i c a t i o n  in the H o n ’ ble T r ib u n a l  has  been a l lo w ed  

three  t imes  to appear in the d ep artm ental  exam inat io n  

and f u r t h e r  the p e t i t i o n e r  has  been a l s o  d e c la r e d  f i t  

person to be ap p o in te d  in Quasy,  Permanent cap ac ity  

in Grade of  G r o u p "0  o f  Sahraichs  Head o f f i c e  w . e . f . ,  the
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dat9 1 s 6 s 1 9 8 6 .  A photo copy of ths l e t t B r  d ats d  

18e2«l987 i ssu ed  by the Post ’ Master  S a h r a ic h  is 

being f i l e d  h e r e w it h  t h i s  R e j o i n d e r  A f f i d a v i t  as 

ANNEXURE MG.-R1.

Y
2 2 ““ That in the abowe m entioned  c ir c u m s t a n c e s

uihen the p e t i t i o n e r  has  been made permanent employee 

in the Grade  of Group^O  and has  a lso  com pleted  seven 

years  a e r v i c e s j  if  the p e t i t i o n e r ' s  s e r v i c e s  are  

terrninated he ujill s u f f e r  i r r e p a r a b l e  l o s s  and in ju r y .  

P a r t i c u l a r l y  when he has  become overage and w i l l  be 

become out of employment thouiah he is g r a d u a t e  and 

d e s er v es  to be at l e a s t  a Clerk in the Departm ent .

2 3 “ That the a p p l i c a n t  d e s e r v e s  to c o n t in u e  h i s

s e r v i c e s  and the te r m in a t io n  order  d e s e r v e s  to be 

quash ed .

LUCKNOW;DATED: DEPONENT

l£ RIF I CAT I DM

Ij  the abovenamed deponent do hereb y  v e r i f y  

that  the c o n t e n t s  of para 1 to of the R e j o i n d e r

a f f i d a v i t  are true to my p e r s o n a l  k n o w l e d g e .  The c o nte nts  

of  paras  are b e l i e v e d  to be true on

the b a s i s  of  l e g a l  advice  o b t a in e d  by h i s  counsel  and
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those  of paras  are based  on records .

No part  of it  is  f a l s a  and nothing  m a t e r i a l  has  been 

c o n c e a l e d .  So h e lp  me God.

1 i d e n t i f y  the deponent ujho has  s ig n e d  b e f o r e  me.

A d v o c a t e .

I
\ Solemniy  a f f i r m e d  before  me on

by S r i  ___4-t-w^ ^

the deponent  ujho is i d e n t i f i e d  by 

Sr i

I have s a t i s f i e d  myself  by exam ining  the deponent  

that  he un de r s ta n d s  the c o n t e n ts  of t h is  R e j o i n d e r  

A S f i d a v i t  ujh ich are readover  and e x p l a i n e d  to him ■ 

by roe.

Ik.
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